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from this American company. There- | 
fore, jt cannot be right to say that even in a 
simple industry or an industry in which we 
are experts, i.e. cement we had allowed 
foreign participation. 

Then, Sir, there were attempts to show 
that mills an'l factories had been running 
away with large profits. Here also the 
same method, as had been done in the 
Lok Sabha, has been repeated. While 
comparing the profits, instead of the net 
worth of enterprise, what was tried to do 
was to compare two uncomparable 
things. The initial paid-up capital and the 
present net profits were compared. Sir, I 
would place before the House some facts 
of this kind which would make it clear 
that as far as the Ambica Mills is con-
cerned, the rate of dividend declared was 
to some extent a little more than the 
normal rate which is 8 per cent, or 10 per 
cent. As a percentage of the net worth of 
the company, during 1960 they only 
earned 14 per cent. Now, how has the 
hon. Member worked it out. He has 
overlooked the fact that Rs. 57-6 lakhs 
was the paid up capital of this company 
and the other assets in form of resources 
which went into the corpus were Rs. 338 
lakhs. As compared to this net 
investment, net worth of this company of 
Rs. 414 lakhs, the profit was Rs. 58 lakhs. 
So, actually speaking if the like is com-
pared with the like, that is, what amount 
of capital has gone into this corpus which 
has enabled it to earn the profits, it will 
be very easily realised that the profit is 
not at all of a very high order. On the 
contrary, it can be considered to be a 
modest type of profit as compared t0 the 
type of goods the Ambica Mills is 
producing. The Ambica Mills cloth is one 
of the finest cloth in the world. We are 
proud of it. In fact, there are many such 
mills in this country which produce cloth 
which can be compared to the best in the 
world, and this is one of them. Therefore, 
if they have made this much of profit, it is 
not at all to be  considered  anything 
which  is  de- 

i 

trimental to the social objective that we 
hold so dear to us and to the economic 
objective of the development. 

I would not talk of individual cases like 
the Century Mills. As a matter of fact, I 
am sorry to say that the profits of this 
particular mill, to which he referred, are 
far less than even the modest average 
profits that should accrue to any 
enterprise of that nature. 

Then, Sir, there were few more ob-
servations made in connection with the 
share of foreign capital in the import and 
export trade of India. Here also the same 
type of comparison has been made which 
i=; entirely wrong. As a matter of fact, as 
far as the imports are concerned, there are 
very few foreign houses operating 
because most of our import policy today 
is oriented towards actual users' basis. 
That is, the established importers due to 
the restrictions on foreign exchange and 
the greater demand on producer goods 
and industrial raw materials are having 
lesser and lesser share of the national 
gross product of the imports and it is 
going more and more to the actual users. 
Because of this reason the question of 
foreign participation in the import trade 
to any considerable extent really does not 
arise at all. Only on the export side be-
cause of the jute and the tea being the 
historical industries which were deve-
loped with foreign initiative and in-
vestment in the past, it is true that a share 
does subsist for the foreign entrepreneurs. 
There also our policy has been gradually 
one of Indianisa-tion without any 
disturbance or without any major change 
taking place to the detriment of average 
foreign interest or the Indian interest. 
These are some of the points which I 
wanted to clarify and before I close. I will 
only mention one or two other things 
which the hon. Member opposite as also 
some other hon. Members suggested. 
That was about the industrial bigness and 
the industrial empires being built in this 
country. 
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I am sorry to say again what I said in the 

Lok Sabha that this type of misleading 
generalisations that the few houses are only 
getting bigger and the other entrepreneurs are 
not to be visible is anything far from truth and 
the facts as they exist. I had, Sir, occasion to 
mention in the other House that compared to 
the national cake in the industrial investment 
we started, at the time of Independence, with a 
net investment of Rs. 7-99 crores, this national 
cake has grown. At the end of the Third Plan it 
would run to almost Rs. 5,600 crores or even 
Rs. 6,000 crores. Therefore, any bigness of the 
past, historically derived or historically 
existing in this country, has "to he judged in 
the context of that light, namely whether the 
proportion of the share of any one or hundred 
or two hundred well-established houses with 
respect to the national cake which was limited 
to Rs. 800 crores or less before Independence 
out of that . . . 

SHRI BHUPESH GUPTA (West Bengal) :     
What is this national cake? 

,SHRI MANUBHAI SHAH: That is the 
national product from the industrial origin and 
industrial investment. You know all this very 
well. We want to increase the cake as much as 
possible and the share of those who are new 
entrants in this field. Therefore, here one has 
to take caution . . . 

SHRI BHUPESH GUPTA: You have 
started a very good bakery, I must say. 

SHRI MANUBHAI SHAH: Yes, we have to 
bake many things but we talk right things. We 
do not talk wrong things and total up things 
like that in order to mislead the House. I am 
trying to place the facts of the situation as it 
exists; that even during the last five years the 
House will be pleased to know that from the 
new industrial licensing of less than 200 units, 
gradually in geometrical progression we have 
been raising the in- 

dustrial investment and new industries are 
coming up. Last year, in 1960, the industrial 
licences issued were 1,912. The House would 
remember that within a period of five years 
the rate of new industries coming up has been 
multiplied to almost six or seven times, even 
more than that. The new projects and new 
items with the qualitative extension and 
development of the industrial base in this 
country is so remarkable that sometimes even 
statistical evaluation does not give a clear 
picture of the country. 

In terms of quantity certainly we have gone 
very fast. The year 1960 recorded" a rise in 
industrial production of 13 to 14 per cent, 
over the previous year which is higher than in 
the three years put together since in-
dependence. I am not comparing the pre-
Independence period because during that 
period hardly was there any growth to be 
proud of or to be compared. But evan since 
Independence, the growth in 1960 was some-
thing remarkable. But more than the 
qualitative growth the quantitative 
diversification of products that has taken plaat 
is still more remarkable. I am glad to say that 
out of these 1,912 licences more than 1,000 
units were for entirely new items and new 
units. 

Sir, our policy has been that between an 
existing entrepreneur and a new entrepreneur 
if the licence ij to be limited by capacity, we 
always give preference to the new entre-
preneur, and it is my invitation to every 
Member of the House that if the come across 
a case where an existing or established 
entrepreneur has been licensed in preference 
to a new entrepreneur who is trying to get into 
that line, 1 am quite prepared to go into 
personal examination of that case and to see 
that the remote injustice, if any, is properly re-
moved. 

As a matter of fact, I would draw the 
attention of the House to the fact that there is 
a Reviewing Committee 
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under the chairmanship of my hon friend, Dr. 
Kunzru, with another five ■or six Members 
which goes into ail the industrial licences 
issued by the Government from time to time, 
and 1 am glad to say, Sir, that not more than a 
few cases—as a matter of fact, last year only 
two in the whole year— have been found of 
such merit that the Reviewing Committee has 
drawn our attennolr" 15 either alter our 
Judgment or to modify it in favour of the 
licensees themselves. That is the rate of appeal 
that is going on. That sbows that by and large 
tbe n«w entrants, the new units and the new 
entrepreneurs who want to develop 
industries—and we welcome them all very 
warmly—are given the fairest treatment and if 
any remote case of injustice comes to the 
notice of any hon. Member, I would invite his 
very great and valuable cooperation to draw 
our attention to any such anomaly. More than 
the large-scale industries, as the House is 
aware, in order to decentralise economic 
power and to disperse and diversify the in-
dustrial development, in order to bring •the 
regional disparities to as fast a removal as 
possible or to reduce the imbalance between 
more developed areas and less developed 
areas, the most potent instrument that we have 
forged is the smalPseafe Industries and  the 
medium-scale industries. 

SHRI BHUPESH GUPTA: You have not 
even spent the allocated sum under the 
Second Plan. 

SHKI MANUBHAI SHAH: 1 am rather 
surprised as to where he got his figures from. 
In the Second Plan we had been allocated a 
sum of Rs. 180 crores for the small-scale 
industries and we have been spending more 
than Rs. 198 crores. As a matter of fact ■one 
of the grievances of a friendly nature which 
we had with the Planning Commission and the 
Ministry of Finance is that we were capable of 
spending more than even the planned 
provision but after all resources are resources 
and one cannot expect that any particular 
sectoF will be favoured at tHe"~cost of others.    
Therefore, 
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we have to sometimes keep quite but we have 
more than over-fulfilled the targets, financial 
and physical, of the Second Plan for the small-
scale industries and as compared with the First 
Plan when we did not spend Rs. 25 crores in 
the small-scale sector, we have spent more 
than Rs. 193 crores, that is seven or eight-fold 
in the Second Plan and I do hope that with the 
blessings of the House, in the Third Plan the 
investment and development in the small-scale 
sector is going to be far more. As a matter c-
fact, as the Prime Minister said the other day 
in the other House, the progress in the small-
scale industries— of course in the whole 
industrial field as he said—is electrifying and 
the progress in the small-scale industries is 
absolutely remarkable and is something one 
cannot imagine that within a period of 5 years 
we could have done this. During the last 2 
years or so, about 48,000 new small-scale 
industries have been approved by the Gov-
ernment of India in different parts of the 
country, in the remotest corners or villages in 
the rural areas and in urban areas which are 
not otherwise industrialised. I am mentioning 
this only because sometimes 'riends like Prof. 
Malkani, who are very much interested in 
unoeT^oTeveloped areas and villages, have a 
feeling that we go more and more towards 
urbanisation. That is not so. We are trying to 
avoid urbanised areas to the extent possible 
But there are townships of 50,000 or 60,000 or 
even one lakh of people, which have missed 
the entire industrial development in the past 
due to our political dependence and, there, 
fore, those urban towns also require to be 
nurtured so that the local population there get 
their wherewithal or nourishment and 
employment and economic development 
through industrial development. A mandi like 
Hapur or an area like Virudunagar in Madras 
is traditionally a ground-nut area or a cotton 
crop area with a large population but it does 
not mean that it is a developed urban area. It 
lacks all the facilities modern urban civilisa-
tion and it is only a cluster or growth of 
population due to historical reasons. 
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rehibilitate it and give it nourishment or 
economic development through industrial 
development. Therefore, in the Second and 
Third Plan we are enlarging the programme of 
small-scale industries which has two 
objectives. One is to spread the message of 
technology and modern science in every 
hearth and home of this great country, and tha 
second is to decentralise the economic 
concentration of wealth in a few hands and to 
disperse the ownership and wealth in as wide 
a number as possible. Therefore, these were 
the basic approaches to our economic 
development programme and I would request 
the hon. Members that the industrial bigness 
need not toe a national obsession. It should 
not become a phobia which will be 
detrimental to the very economic growth 
which we are trying or aspiring to achieve. 
While we are very conscious to see that all 
monopolies or industrial bigness is avoided to 
the extent possible and that it should be 
diverted to more difficult items*"bf 
technology of industrial development, it 
should rot become an obsession—a national 
obsession—of a type which really goes 
against the national interests. 

SHRI T. S. AVINASHnJNGAM 
CHETTIAR (Madras): May I ask two 
questions for clarification? Is foreign 
collaboration allowed only for importing 
items not manufactured in India or for 
investments in India also? That is number 
one. Secondly, when foreign experts come, is 
a condition made that people must be trained 
within a particular period to take their places? 
The third is whether any rule or code has 
been drawn to judge cases of foreign 
collaboration. 

SHRI MANUBHAI SHAH: Regarding 
number one, where foreign investment is 
allowed, it is true that it is preferred for such 
items, as my hon. friend said, which are not 
really being produced or not being produced 
in sufficient quantrRfes but that does not 
mean that foreign investment in other items, 
in which even when we have 

sizeable production, is not permitted. It is 
permitted there if it covers the value of fHe 
"imported plant and-machirngfy in order to 
fulfil the Plan targets. The second point 
which he mentioned was regarding the 
training. This is absolutely one of the 'musts' 
fHat we fTave insisted on all foreign 
investment as well as on national in-
vestments. In the Indianisation programme 
which every year I have the privilege to 
place before the Houses on the 31st 
December, we issue a public notice as to the 
growth of Indianisation and I am glad to 
inform the House once again that below Rs. 
1,000 per month salary group, today there is 
nof a single foreigner i» any of the foreign 
enterprises "and all have been Indianised. 
Between Rs. 1,000 and Rs. 2,000, more than 
80 per cent, of Indianisation has been 
achieved. 

SHRI BHUPESH GUPTA: That is quite 
clear. 

SHRI MANUBHAI SHAH: At onetime it 
was 100 per cent., my dear friend. I am 
talking of progress of Indianisation. In. 
1947, in foreign enterprises posts even about 
Rs. 350-per month were held by some of the 
foreigners. 

SHRI BHUPESH GUPTA: Then we had 
police constables and sergeants. Don't talk 
about them. 

SHRI MANUBHAI SHAH: I am merely 
mentioning the foreign economic and 
industrial enterprises in which there is 
neither police nbi soldiers. I am talking of 
industrial and commercial houses. 

SHRI M. GOVINDA REDDY" (Mysore): 
He its obsessed with the police. 

SHRI MANUBHAI SHAH: ' Naturally, 
because some people are always 
psychologically attuned like that but that is 
not the point. The point is that posts below 
Rs. 1,000 today are-completely Indianised. 
Posts between Rs. 1,000 and Rs. 2,000 a 
month are 
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more than or nearly 80 per cent. Indianised. 
Recently, we had a dicus-sion with the 
Associated Chamber of Commerce which is 
the apex body of most of these foreign 
investors and we are trying to bring it to 75 
per cent, of Indianisation very soon and for 
posts above Rs. 2,000 and Rs. 3,000 also, we 
have tried to (make it a minimum stipulation 
that whenever a replacement is necessary, 
they will have to prove first to us whether a 
counterpart Indian is available or not. There-
fore, ipso facto, because there is a foreigner 
drawing Rs. 3,000, it docs not necessarily 
follow that he will be succeeded by a 
foreigner but they will have to prove to the 
satisfaction of the Government whether an 
understudy or counterpart is available or not. 
Therefore the "training programme also is 
properly looked after. 

On foreign technical collaboration, I had 
several occasions to place the broad principles 
governing that. Usually 10 to 12 years is the 
time that we have allowed for such technical 
collaboration. The royalties are also as 
reasonable as possible and we do insist that as 
far as possible, we prefer that participation 
where Indians hold a majority but that does 
not mean that foreign majority is ruled out. It 
has to be a case to case application and 
judging the issue on merits and giving the 
most careful scrutiny. I must again caution the 
House that we are at the beginning of this 
great and massive industrialisation that we 
want to achieve in this country and therefore 
what is most necessary is thp primary 
objective to be kept in view, namely, how far 
is the process of industrialisation 
succeeding—not certain narrow or that type 
of limited concept to be fulfilled—within the 
framework of our Industrial Policy and the 
policy governing the participation of foreign 
capital as we have enunciated from time to 
time and informed the House. We are very 
careful in seeing that such collaborations are 
approved which are in the best national 
interests. 

SHRI ARJUN ARORA (Uttar Pradesh): Sir, 
this morning I heard Dr. Kunzru's learned 
speech with the attention that it deserved. I 
was sorry to find this veteran Parliamentarian 
waxing eloquent over the purchase of some 
Russian planes. He complained against the 
Defence Ministry because it has purchased 
some planes from the Soviet Union. He also 
complained that the Russian pilots were 
allowed to fly those planes on some of our 
strategic areas. The complaint made by him 
sounded patriotic to begin with but then, he 
came forward with an alternative and said that 
the American planes were better known and 
wanted to know why the better-known 3 P.M 
American planes were not purchased. If Pandit 
Kunzru had only complained against the 
purchase of Russian planes and had suggested 
that we should produce our own plane that 
would have been something which I would 
have admired, coming as it would be, from a 
veteran like him. But when he showed partia-
lity to one country against another, I was very 
sorry to hear his observations. It should, of 
course, be left to the Defence Ministry and the 
Government to decide wheje to purchase 
things from as long as those things, parti-
cularly planes, are not available in this 
country. 

SHRI SUDHIR GHOSH (West Bengal): 
How was he partial? 

SHRI ARJUN ARORA: He was partial 
because he suggested that the planes should 
have been bought not from the Soviet Union 
but from America. As far as this country is 
concerned, it has been getting aid from both 
America and the Soviet Union. As far as this 
country is concerned, it has refused to align 
itself militarily and politically, either with the 
Soviet Union or with the United States of 
America. Why should we monopolist' in 
purchasing planes only from America? The 
Air India International, for example, has 
bought planes from America. Then nobody 
came forward to ask, "Why don't you buy 
passenger planes     from    the    Soviet    
Union?" 
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technical considerations. Similarly, there were 
probably some technical considerations which 
led the Defence Ministry to buy the planes 
from the Soviet Union. The Soviet Union as 
well as America are friendly countries and 
nobody in India should try to advocate greater 
friendship to one of the two. Our foreign 
policy of non-alignment and our foreign 
policy of keeping away from military and 
political blocs., has earned respect for India 
and I must say that if we pursue the course 
advocated by Pandit Kunzru this morning, 
which also seems to have roused the 
enthusiasm of Mr. Sudhir Ghosh, we will only 
lose some of that reputation. We will only lose 
some of the influence that we have acquired. 

SHRI SUDHIR GHOSH: Will the Defence 
Minister allow Pakistani nationals, British 
nationals or Ameri. can nationals to go to 
these strategic areas? 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI ARJUN ARORA: We should 
certainly adhere to the policy of non-
alignment and we should certainly adhere to 
the policy which has made India a moral force 
which every country must take into account. I 
am very happy to find that our respected 
Prime Minister came out with sharp 
condemnation of those who intervened in 
Cuba. That is an excellent example of our- 
policy on non-intervention, and that is the 
policy which we must continue to adhere to 
with all the emphasis at our command. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Since the hon. Member says so much about 
Russian planes, would he tell us in what 
technical qualities they are better? 

SHRI ARJUN ARORA: I know that you 
were a seller of insurance policies 

and I have been a trade union leader. So none 
of us is a technician capaDle of distinguishing 
between Russian planes  and American 
planes. 

SHRI DAHYABHAI V. PATEL: For the 
benefit of my hon. friend I may say that I was 
not a seller of insurance policies. I worked my 
way to be an officer in a big insurance 
company. Let him make his knowledge 
thorough before he says any thing   .   .   . 

MR. DEPUTY CHAIRMAN: Order, order.   
Go on. 

SHRI ARJUN ARORA: I am sura that 
insurance company did not manufacture 
aeroplanes and . . . 

SHRI DAHYABHA: V. PATEL: I never 
was   .   .    . 

MR. DEPUTY CHAIRMAN: Order, order.   
You go on. 

SHRI ARJUN ARORA: I say even such a 
big insurance company like the Oriental 
Insurance Company, which, was having Mr. 
Dahyabhai Patel as an officer, did not 
manufacture aeroplanes. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI BHUPESH GUPTA: They 
manufactured money. 

SHRI DAHYABHAI V. PATEL: Since you 
know so much about planes, tell us how they 
are better, technically. 

SHRI ARJUN ARORA: Sir, as far as our 
economic picture is concerned, I am sorry to 
say that that picture is not a pleasing one. 
Deficits and new taxes seem to have become 
largely accepted as normal and inescapable. 
The economic picture today is that the poor 
have to bear the biggest burden of new taxes. 
Even articles of everyday consumption like 
betel-nuts are being taxed. I must say that 
during the last few years the richer classes 
have emerged as the principal beneficiaries of 
the new dynamism in our 
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life. During the war we heard of the "war-
rich". Today we find the "Plan-rich". A class 
of "Plan-rich" is coming into being. This is a 
sorry state of affairs in our economic life. The 
other day there was a talk by Mr. Khandubhai 
Desai, a veteran trade union leader and a well-
known Gandhian economist. Addressing the 
I.N.T.U.C. at Yamunanagar last week, Mr. 
Khandubhai Desai, a former Labour Minister 
said it was regrettable that while the 
percentage of indirect taxes had gone up 
appreciably, that of direct levies had almost 
remained where it was. . He suggested that 
steps should be taken to reduce indirect taxes 
and to raise direct taxes. Excess profit taxes, 
Mr. Khandubhai Desai said, must operate and 
speculative trading particularly in essential 
commodities must cease. These observations, 
coming from a former Labour Minister and a 
respected Member of this House, must be 
taken serious notice of by the Finance 
Minister. It is very interesting to And that 
almost on the same day, speaking at what was 
called Lumumbanagar, Mr. Ajoy Ghosh, 
General Secretary of the Communist Party, on 
some contradictions of our economic scene, 
also made similar observations. Of course, 
Mr. Ajoy Ghosh's speech was full of the usual 
jargon which the Marxists never miss. But the 
very fact that Mr. Khandubhai Desai on the 
one hand and Mr. Ajoy Ghosh on the other 
pointed out the growing concentration of 
economic power in a few hands and the 
increase in indirect taxes and the taxes on the 
poor, is #omething which shows the way the 
country feels about our economic position. 

Sir, we have repeatedly asked the question: 
Where have the Plan gains gone? What has 
happened to the increase in national wealth? 
We have been given the Mahalanobis 
Committee. I wonder when that Committee 
will finish or begin its labours. It is about six 
months that the Committee was appointed to 
find out the reasons for the mal-distribution of 
our national wealth. As far as I am concerned, 
I only heard of this Committee being 
appointed.    I do not know what that 

Committee is doing. I urge upon the learned 
Finance Minister to please see that that 
Committee begins its labours quickly and 
produces an early report. If it is incapable of 
doing this task, and if its report as to what has 
happened to the gains from the first two Plans 
is going to come only after the Third Plan 
period is over, then that Committee, whether 
presided over by Mr. Mahalanobis or anybody 
else, should be scrapped and we should have a 
committee which could tell us now, right in 
the beginning of the Third Plan as to what has 
happened and where the increases in national 
wealth have gone. The workers in the coun-
tries, the toilers, want to know as to what is 
responsible for this mal-distribution. I do not 
know why that committee should take so 
much time even to begin its work. The fact of 
maldistribution is apparent. One who walks 
on the streets of New Delhi can easily see big 
cars, whose import is prohibited, rolling along 
our streets on the one hand and, on the other 
hand, building labour still living in slums. 
That does not require too many experts to find 
out that the gains of the first two Plans have 
gone into the hands of a few people. That mal-
distribution must be brought to an end. Only 
the other day, the National Herald, more or 
less the organ of the Congress itself, said that 
"the overall effect of the last ten years is that 
the fruits of planning have largely eluded the 
common man's grasp". Now, this is something 
which should set the Finance Minister and his 
advisers thinking. Failure to hold the price-
line is obvious and it is the failure to hold the 
price-line which makes it obvious that the 
gains of the two Plans have gone into the 
hands of a few. There is, of course, boom in 
the stock exchanges. I cannot be happy about 
it. A boom in the stock exchange only means 
that a few people have more money than they 
deserve. They have more liquid money than 
they can safely invest in industries. The boom 
in the stock exchange is unfortunately 
accompanied by scarcity of consumer goods 
whose prices have risen  and this  serious  
situation 
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are falling. In spite of the good work done by 
three Wages Boards which have given some 
wage increase to textile workers and workers 
in the cement and sugar industries, real wages 
continue to fall and we cannot expect <the 
working classes of the country to be enthusias-
tic about industrialisation and about fulfilment 
of Plan targets- as long as their real wages do 
not rise. As long as real wages continue to be 
depressed, the workers cannot feel enthusiastic 
about the Plans. There-tore, the first task of the 
Finance Ministry today should be to hold the 
price-bne. Again, we find that there are 
committees appointed by the Government or 
appointed by the Party but they have not made 
any suggestions. Now, there is an attitude that 
if you do not want to face a problem, refer it to 
a sub-committee. I would say that that is an 
attitude which the hon. Finance Minister has 
not adopted and should not adopt. He should 
take energetic steps to hold the price-line. 
How can the Finance Minister do so? His 
economic advisers take the rise in prices as 
something for granted. We have been 
supplied, with a copy of 'The Economic 
Survey, 1960-61". On page 17, it says, 

"Planning also involves restraint in 
consumption which in turn will have to be 
brought about through suitable price 
increases for the domestic consumer". 

Now, Sir, our economic advisers today talk of 
suitable rise in prices to restrict consumption. 
Are our workers, are our landless labourers, 
consuming so much that their consumption 
has to be restrained? If we have to restrain 
consumption, we should restrain the 
consumption of luxury articles which only a 
few can afford. Their consumption must be 
restrained. 

We find that we get some foreign aid, and 
that is all very welcome. We should be 
grateful for the foreign aid but, as the Prime 
Minister has repeatedly said and 
demonstrated by his actions and observations,    
we should 

accept foreign  aid  only  if   it  is  aid without 
strings, without political commitments, 
without involving any intervention in our 
economic affairs.   Only this   month,   Mr.   B.   
K.   Nehru,   the Commissioner-General   for   
Economic Affairs, who gets us a lot of foreign 
aid,   visited   India.    According to the 
Statesman, the purpose of his visit to India 
was, among other things, to tell the Finance 
Minister and the Government the implications 
of Government's oil policy and the impact that 
it is reported to be having on the flow    of 
foreign aid investments into India. According 
to the Statesman, Mr. B. K. Nehru has drawn 
New Delhi's attention to the existence of an 
uneasy feeling among major aid-giving 
countries and international institutions that pri-
vate foreign investment is virtually being shut 
out from the field of oil in India. Sir, we know 
the hold that oil commands over the so-called 
Western democracies.   We know the hold that 
the    oil    magnates     command    over 
American      economy.   Our     Finance 
Minister—I hope    he has    done it— should 
be able to tell those foreign oil companies and 
the World Bank, etc., that the Western oil 
interests will not be allowed to have the same 
hold over India  as  they     have over  
American economy.   We should be able to tell 
them that they cannot make a Mos-sadiq out of 
Mr. K. D. Malaviya.   We should be able to tell 
them that the Aid India Club is welcome to 
give all the aid that it can give but it will not 
be allowed to determine our national poUcies.   
Our   national   policy   is   a policy  of mixed     
economy,  and  the policy of mixed economy 
should also be followed in the sphere of oil. 

DR. A. SUBBA RAO: Mr. Deputy 
Chairman, in spite of the rebuttal of the 
Minister for Industry that foreign private 
capital is not a danger to our national 
economy, I still beg to differ from him. It is 
usual for the Government and for the people 
who think in this strain and charge us as they 
have been doing for the past so many years. I 
do not understand the rapid increase in foreign 
investments after our independence. Foreign 
investment was about Rs. 466 crores in 1948 
and now 
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it has risen to Rs. 1578 crores. Now, I do not, 
or we do not, say that it is at present a danger 
to the economy of our country, but if this is 
allowed to grow unchecked then it might be a 
danger in the future. So, what is the 
Government doing to check this large inflow 
of foreign private capital? Instead of checking 
it we see that the Government are throwing 
open their gates for the inflow of more and 
more foreign capital. Not only they are treated 
on par with Indian enterprise but additional 
concessions by way of income-tax exemptions 
on the interest payable and on the amount 
payable to the foreign technicians employed 
«n contract basis etc. are given. Is this in our 
national interest? Again liberal participation 
of foreign capital is allowed even in lines of 
business well established in India and in 
which Indian enterprises have been quite ex-
perienced and successful. What is the  
necessity for participation by foreign capital 
in these enterprises? Then foreign capital is 
allowed in simple consumer goods industries 
like vacuum flasks, film distribution etc. It is 
necessary for the development of our 
industry? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): Film distribution? 

DR. A. SUBBA RAO: That is what 3 was 
told. 

SHRI MORARJI R. DESAI: I do not think .   
.   . 

DR. A. SUBBA RAO: Anyway you can 
rebut it. Even in drug industries where we are 
supposed to have some understanding with 
the Soviet Union to start basic and 
intermediary chemicals we have thrown open 
our gates for concerns like Parke Davis and 
Mercks who are practically flooding the entire 
market with their products. Is it in the interest 
of the indigenous pharmaceutical industry that 
you have allowed those huge concerns to have 
iheir sway here in India? Now, there are a 
number of low-priority, high profit-yielding 
consumer goods like Ovaltine,    Horlicks,    
Nestles    malted 

milk and Johnsons baby powder. Are all these 
absolutely essential for the development of 
our industries? That is what we are saying. 

And after allowing them to have so much 
of participation are you at least trying to 
control or restrict the repatriation of their 
profits? If we take into account the profits of 
foreign controlled companies that are sent out 
of India from 1953 to 1958 it comes to nearly 
Rs. 24 to 25 crores per year. This is the figure 
which the Reserve Bank of India has given. 
When we are so much hard pressed for 
foreign exchange, can we not take steps to 
prevent at least a part of these profits from 
being repatriated? Will it be anti-national to 
demand that? How do you say it is not a 
practical step? I cannot understand it at all. 
Could we not utilise that amount for further 
expansion of our industries? Even in 
nationalising the existing essential foreign 
companies the Government is very reluctant. 
Even against the Industrial Policy Resolution, 
extension of time fof tapping our mineral re-
sources by purely foreign companies is 
allowed. Take the case of the Central 
Provinces Manganese Ore Company. Its lease 
expired recently. It is pueely a British concern 
incorporated in London and extension of time 
was sanctioned in its case. Now, it is coming 
up for review before our Government. They 
are getting eminent lawyers to argue their 
case. There is a rumour that the Government 
may extend the lease. 

Take again the example of the Copper 
Corporation of India. They have been given 
extension of mining lease. Is it in the national 
interest? I want to know that. Agreements are 
signed which indemnity the U.S. entre-
preneurs against nationalisation of their 
business in India. Is this in the national 
interest? What will be the effect if foreign 
capital is allowed to come in unchecked? We 
have the recent experience with regard to oil, 
where the foreign companies were reluctant to 
reduce the prices ever, though justifiable. 
They refused to refine the crude oil that we 
imported 
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Union. They utilised the reactionary section 
here to throw mud at our public sector, to 
decry it and thereby make the public lose con-
fidence in the public sector. That is why we 
are asking whether the Government has taken 
any action to curb these interesits or whether 
they have allowed them to penetrate further in 
our economy. I request the hon. Members in 
the national interest, in the interest of our 
industrial production, in the interest of 
maintaining our independence—we all know 
what part the foreign interests, the monopoly 
interests, the American interests have played 
in Cuba recently—to think over these matters 
and if there is some truth in what we are 
saying to press the Government to take more 
vigorous measures to stop this inflow of 
foreign capital. 

Even in expanding our own public sector 
there is undue delay. How do you explain the 
delay in proceeding with the preliminary 
works in connection with the Ankleshwar 
refinery? I was told that the Project Report 
had already been received. Each day's delay is 
costing us about Rs. 50 lakhs in foreign 
exchange. Then we have got peculiar schemes 
which are technically unwise and 
economically very costly. Take the case of the 
construction of a pipeline from Cambay to 
Bombay. I am told that the oil tapped at 
Cambay has a high paraffin content, nearly 14 
per cent., and the construction of the pipeline 
will involve setting up of thermal stations all 
along the line and the whole scheme will be 
very costly. And I am afraid that the 
Government has not yet abandoned the 
scheme. I want to have a clarification with 
regard to that. 

Sometimes the Government is penny wise 
and pound foolish. For instance there is the 
question of construction of a dry dock at 
Visakhapatnam. It is being delayed. The 
Chairman of the Hindusthan Shipping Yard 
and the Ship Repair Facilitating Committee 
have recommended its immediate con-
struction.   It will cost us only Rs. 2'75 

crores out of which Rs. 73 lakhs will be the 
foreign exchange requirement. Now we are 
delaying its construction while we are 
spending every year about a crore of rupees 
by sending our ships to Singapore for repairs. 
Is it in the national interest to delay its 
construction? 

Take again the question of the development 
of the Mangalore port as an all-weather port. 
We were promised that it would be taken up 
in the Second Five Year Plan. There are 
considerable iron ore deposits in the 
neighbourhood and there is a demand for the 
export of this iron ore. Roumania with whom 
we are having an agreement with regard to the 
tapping of our oil resources is ready to import 
iron ore from us but we do not have a port to 
facilitate the loadings for export. Why is it 
that priority was not given to this 
developmental project which will help us to 
earn the much-needed foreign exchange? I 
want to know whether the work will be taken 
up immediately at least now. I was told that it 
has been included in the Third Five Year Plan 
but when is it going to be taken up? 

Then there is lack of co-ordination between 
the different Ministries. That is evident and 
that has been brought out in the debate with 
regard to the production of coal. That has to 
be looked into. 

Take the Sindri Fertilisers. Some of these 
public concerns are run so inefficiently, so 
badly, that it is creating some sort of a bad 
name for the entire public sector. 
(Interruption.) You are trying to take 
advantage of the shortcomings and decry the 
entire public sector. What I want is that they 
should be efficiently managed so that they 
could be an example. It was claimed that we 
were exceeding the target of production by 
working it to overcapacity. What is the result? 
The generators have been damaged, and now 
we have to curtail the production considerably 
to enable the repairs to the generators to be 
carried out. 
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Now, with regard to monopoly, what do 
we see? For example, in the cement 
industry the A.C.C. controls 34 per cent, of 
the entire production and I am afraid that 
(they will be given some more licences on 
the plea that no new companies are coming 
forward to set up new units in the cement 
industry. In that case I would like the 
Government to take it up themselves 
instead of giving it to these concerns which 
have already got a monopoly. 

Now, with regard to the unemployment 
problem, it is worsening in spite of two 
Plans.   A way to solve this has to be found 
out.   What is the attitude of the Government 
towards    labour? The Textile Wage Board 
was appointed,     Tlie   award   has    been    
given. Seventy-seven units have yet to im-
plement the award.   What is the Gov-
ernment doing?   The Government has 
increased the retention price of cement on 
account of the implementation   of the 
recommendations  of the  Cement Wage 
Board.    Only 17 out of 22 units have 
implemented the award.       What action is 
the Government    taking to implement it in 
the rest of the units? Now, when it is a 
question of the workers fighting for their 
rights, the Government comes with an iron 
hand and curbs their movements.   When it 
is a question    of   taking    certain    action 
against certain bankers or big industrialists, 
who    have    no    scruples in swindling the 
public money, they are very lenient.   Take   
the   example of the Palai Bank.   I    am told 
reliably that Rs. 21 lakhs have been 
advanced to one director whose assets are 
not worth more than Rs. 1J lakhs.   Again, 
United Traders at   Delhi   have been 
advanced Rs.    14   lakhs,   when their 
assets are worth only Rs. 1 lakh. Why is it 
that action is not being taken against those 
particular directors? Why have you a soft 
corner towards    the directors? 

Lastly, only one point. Not only you are 
encouraging monopoly in our industries, 
but you are trying to encourage monopoly 
even in the field of news services. Take the 
example of recognition and granting of 
facilities by 

the Government to the Indian News Service.   Is 
it not opposed to 'the very principles laid down 
by the Government in their policy statement 
made before the Lok Sabha in August 1959? In 
that statement we were assured that recognition  
would not be granted to any concern aligned to 
a single paper enterprise.    But now  
recognition    is given on  the ground that the 
Indian News Service is owned not by one but 
by   two  enterprises.    But  these  two chains, 
Goenka and Dalmia Jain, are inter-connected 
and inter-related and have common interests in 
other industrial concerns.    These two chains 
already control about 25 per cent, of the total 
circulation in the country, against about 14 per 
cent, at the time of the Press    Commission's    
Report.      Now, through this agency they will 
be in a position to control news published in 
other papers and gradually attain    a monopoly.   
Again, it has to be remembered that these are 
the papers, which day in and day out    
propagate    the Swatantra ideology and decry 
the progressive policies  of our Government. 
Why give scope for this monopoly to grow?    
So, I request that the Government  should take 
necessary steps to curb this growth of 
monopoly conditions in the Indian press, after 
an enquiry. 

Thank you. 

THE DEPUTY MINISTER OP EXTERNAL 
AFFAIRS (SHRIMATI LAK-SHMI MENON) : Mr. 
Deputy Chairman, during the last five hours 
of debate I was very pleased to note that there 
was very little criticism about the External 
Affairs Ministry. The only criticism was about 
external publicity by the hon. Member from 
Madhya Pradesh. He has raised six points. 
Some of them are incorrect. Some are 
unrealistic and some are constructive. I would 
like to answer them one by one. 

The House knows that the External 
Publicity Division was constituted in order to 
formulate policies of publicity arid also frame 
programmes for publicity abroad. This 
Division unfortunately   is handicapped, as 
many 
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departments of the Government, for want of 
adequate financial resources. The House will 
be surprise to know that the total amount that 
we have for external publicity is approxi-
mately Rs. 93 lakhs. Out of this amount, 
besides paying salaries, taxes, cost of passage, 
and rent allowances, etc., the Division runs 49 
separate information units and provides 
information service to about 94 Indian posts 
abroad. So, if, as the hon. Member has 
suggested, the House would like to have an 
expansion of this Division, certainly the 
House should vote for more funds, so that we 
could expand our work. 

SHRI DAHYABHAI V. PATEL: Did you 
ask for it? 

SHRIMATI LAKSHMI MENON: I could 
have asked, but our resources are so limited 
and we feel that there are other things which 
claim priority. 

SHRI BHUPESH GUPTA: You should ask 
for it. 

SHRIMATI LAKSHMI MENON: The ■ first 
point raised by the hon. Member was that 
there is a general dissatisfaction about the 
efficient functioning of external publicity, 
mostly due to lack of co-ordination between 
the First Secretary and the Press Attache, etc. 
Here I would like to point out that it is not 
correct. For instance, the Public Relations 
Officers, Press Attaches and Assistant Press 
Attaches in charge of Information Wings 
always take guidance from the Head of the 
Mission and they are properly briefed by the 
Head of the Mission. Now, to say that there is 
no co-ordination at all is really not correct. 

Now, the second point raised by ths> hon. 
Member is about the scales of pay. He pointed 
out that our officers were poorly paid and, 
therefore, they were not able to fulfil their 
functions as Information Officers by 
extending hospitality to their corresponding 
numbers in the area where they are posted. It 
is true that we would like to s«e our officers 
better paid, so that they will 

be able to discharge their functions m a proper 
manner. The House will be glad to know that 
the Pay Commission has recommended new 
scales of pay, which, when enforced, will 
really meet the situation. For instance, the 
scale of pay recommended by the Pay Com-
mission will be Rs. 800—1250 for Press 
Attaches and Rs. 1300—1600 for Public 
Relations Officers, with prospects of 
absorption in the I.F.S. This would meet the 
second argument raised by him. 

Now, Sir, he also pointed out that our Press 
Attaches abroad are not posted with the latest 
news about India and that they seem to know 
more about what was happening in London 
and elsewhere than what was happening in 
India. This is also not correct. For one thing, 
whenever a Press Attache or an Information 
Officer is appointed, he is given what is called 
a 'Bharat Darshan' tour, which means that he is 
taken round and is shown the latest 
developments, latest industrial enterprises and 
other interesting things which we feel that our 
Information Officers should know before they 
go abroad. 

SHRI BHUPESH GUPTA: And then he 
writes about the Kerala Ministry. 

SHRIMATI LAKSHMI MENON: That does 
not show any development or anything 
interesting and naturally you cannot write 
about it. 

Regarding the fourth point I would like to 
say that there are daily three Morsecast 
transmissions, which broadcast news that is 
worth publicising te other countries. Besides 
that, they get by diplomatic bag almost all the 
important newspapers published in India. 

SHRI A. D. MANI (Madhya Pradesh) : 
Don't you think that it takes a lot of time?   It 
is a problem of time. 

SHRIMATI LAKSHMI MENON: There 
again you should specify the country. 

SHRI BHUPESH GUPTA: Ixcept in 
London, where you can get them . . . 
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have been to several place? and I 
can tell you................. 

SHRI BHUPESH GUPTA: You must have 
been extraordinarily lucky. 

SHKIMATI LAKSHMI MENON: I am  
lucky. 

SHRI A. D. MAN!: In Bonn in Germany 
the papers from Delhi reached alter about two 
weeks. I was there about two months ago. 

SHRI BHUPESH GUPTA: I was in 
Moscow, in Rome, in France, etc. When I was 
there it was a problem to get the papers in 
time. 

SHRIMATI LAKSHMI MENON: Of course, 
it takes time. While ordinary -packages are 
sent by the surface mail daily newspapers are 
sent by diplomatic bag and it takes the 
minimum possible time. Therefore, the state-
ment that our people are not posted with what 
is happening in India is slso not correct. 

SHRI A. D. MANI: Is it the contention of 
the hon. Minister that these people do read the 
newspapers? 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRIMATI LAKSHMI MENON: Whether 
they read the newspapers or not, we can only 
take the horse to the water. We cannot make it 
drink. The point raised was that they were not 
posted with the happenings in India. What I 
am trying to tell the House is that they are 
being posted with what is happening in India. 
If they do not take what is presented to them, 
it is not the fault of the Ministry. Very often 
we sit here and listen to Shri Bhupesh Gupta's 
speeches, but we do not understand anything 
that he says or listen to what he says. But the 
fact that we sit here is enough for him to feel 
that we are listening to him. 

SHRI BHUPESH GUPTA: They are 
certainly not posted with what -we say here. 

SHRIMATI LAKSHMI MENON: No, no.   
Please do not interrupt me. 

SHRI BHUPESH GUPTA: I am posting you 
with good interruptions. 

SHRIMATI LAKSHMI MENON: Two other 
points raised by +he hon. Member are not at 
all realistic. For instance, he wants the 
members of the Information Services to 
brought back to India every year. I would like 
to know who will pay the enormous 
expenditure involved in that. 

SHRI A. D. MANI: The Finance Minister 
will pay it in the interests of better 
understanding. 

SHRIMATI LAKSHMI MENON: Whether 
better understanding will be achieved by this 
method is another point which I shall deal 
with at the end of my intervention. In no 
country do we find such'a proposal being im-
plemented, that is, every year we should get 
the Information Officers to the country in 
order to tell them what is happening, 
especially these days when we have got mass 
media of communication by which we could 
get all the news that we want and all the in-
formation that we want by staying in the same 
place. 

Then, Sir, he has made another suggestion 
which usually Members of Parliament do 
make, that is, for every trouble they say you 
appoint a team of people to go round and see 
what is happening. It is all right as long as the 
team goes round in India, but if the Member 
suggests that a team of Members of 
Parliament or eminent people should tour 
round the world telling the world about our 
points of view, it implies two things: (1) that 
there is no other means of communicating to 
the world what is happening here, that is, our 
points of view and our policies regarding 
certain urgent matters; and (2) that the world 
is so isolated that but for the presence of these 
gentlemen or ladies, whoever they be, there 
will be no chance of informing them about 
these things. It is not only unrealistic but it is 
a little ridiculous to think  that this is 
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way of impressing the world with our 
policies and points of view, whether it be 
the border question or about Pakistan or 
about the Canal Waters issue. I think it is 
not realistic. The House is not so naive as 
to believe that we can change the opin-
ions of the world by sheer publicity. If 
that is so, then certainly we should all be 
converted to the ideologies of countries 
which put out lots of publicity material in 
the moat attractive manner, whether it is 
the United States or the Soviet Union or 
China or any other country. The country 
is flooded with literature, but would that 
mean that we understand or subscribe to 
their point of view or that we are carried 
away by the propaganda material that 
they put out? No. Therefore, let us not be 
deluded with the idea that if we spend 
more money, if we put out more material, 
our points of view will be understood. An 
intelligent person does not form his opin-
ion or his point of view from publicity 
material. There are various other ways in 
which we can enlarge our Vision and 
obtain knowledge. Those are the things 
that we should seek. Invariably, Sir, you 
will find a friendly statement made by the 
Head of the State or a kindly act in times 
of distress such as help at the time of an 
earthquake or a flood or any kind of 
disaster creates more friendly feeling end 
understanding than all the publicity 
material that any Information Centre 
might put out. 

These are some of the remarks that I 
would like to make in answer to the 
points raised by the Member from 
Madhya Pradesh.   Thank you, Sir. 

SHRI BHUPESH   GUPTA: One 
question I would like to ask, Sir. The 
Ministry brings out the World Press 
Review. It is a good thing, this 
bulletin     which they        issue, 
giving extracts from the various news • 
papers in the world. But I find that 
whereas a lot of material is given in it 
from the Western press, there is nothing   
there  carried from the press 

of the Socialist countries, so to say, 
although they constitute one-third of the 
world. Why does it not give also this 
information which may be useful for 
purposes of study? Secondly, I agree that 
money should not be wasted but 
arrangement should be made so that the 
people in the West understand that Goa is 
within the geographical area of India. 
Some people ask where Goa is. When we 
were agitating it here, our External 
Affairs Ministry did not make it clear as 
to where Goa was. 

SHHIMATI LAKSHMI MENON: Sir, it 
does not need any answer at all. 

SHRI BHUPESH GUPTA; This is the 
kind of information given, I believe, to 
the foreigners abroad. 
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Please give me two or three minutes more, 
Sir. 

MR. DEPUTY CHAIRMAN: Please take 
two minutes. 

SHRI BHUPESH GUPTA: He Is the only 
Member speaking from knowledge. 

SHRI MOHAN SINGH: I should be given 
ten minutes. 

SHRI BHUPESH GAJPTA: He is the only 
Member of this House who seems to be 
speaking from direct knowledge.   Others are 
novices like me. 

MR. DEPUTY CHAIRMAN: Please take 
two or three minutes more. 
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SHRI MAHESH SARAN (Bihar): Mr. 
Deputy Chairman, Sir, during the last 
two Five Year Plans we found 
improvement in production all round. 
Now, we are entering the Third Plan and 
it is only proper that we should carefully 
ponder over the whole matter and see in 
what things we are lagging behind and 
what improvements are necessary. My 
submission is that the Plan is a huge one. 
We have had to get foreign assistance. 
We have taxed our people. Therefore, 
every pie of it must be carefully spent 
and that is what is very necessary. The 
planning at the Centre is very good, very 
appropriate, but the Implementation, the 
execution of it in the States is not as it 
should be. We find that every year more 
money under a particular head is spent 
hurriedly within the last 2 or 3 months 
and within the first 9 months money is 
very slowly spent. What happens is, 
things are not done properly, things are 
not done economically and there is a 
great wastage. The feeling of austerity, 
the feeling of economy is not there and 
unless it is there, unless we feel that 
every pie should be spent very carefully, 
the amount that has been allotted will not 
be sufficient. We probably might require 
more. Therefore, 1 would very humbly 
submit that there should be a feeling of 
austerity and a feeling of doing the duty 
in the proper manner There should be 
economy all round. I think there is 
wastefulness. That is my general 
impression. I move about in the villages, 
I go to the different blocks, I go to the 
towns and I go to the c'ties. There is not 
that austerity,  there is  not that determi- 

nation that is essential for the successful 
implementation of such a huge Plan. 
Therefore, my submission is that the 
mind of the Government should be 
centred round this fact. It should give an 
impression to all its subordinate officers 
that they should be very active, very 
careful and very economical. 

I find that in spite of all improve 
ments, the prices of foodstuffs are 
rising every day and if this goes on, 
there will be no zest for the Five Year 
Plan among the masses. They want 
something substantial. I know that 
roads have been built, I know that 
there are schools, there are 
dispensaries and there       aie 
other amenities but that does not help the 
poor man. He wants food and primarily 
he is anxious about that and so long as 
things remain as they are, the enthusiasm 
which is necessary for the successful 
implementation of the Plan will not be 
there. We find all round a feeling of 
depression among the village people. 
Those who are landless or those who 
have small pieces of land, feel depressed 
when they find that there is no food for 
them and that feeling creates frustration 
and frustration never helps to achieve 
good results. Therefore, my submission 
is that special attention has to be paid to 
stop the rise in the price of foodstuffs and 
cloth. 

Again, in the villages we find that the 
wages are very meagre. In the towns" of 
course the people get good wages but the 
labourers in villages are as before. No 
proper legislation is there to see that they 
get proper wages. We find that people 
are without any occupation in the 
villages. We thought that within these 10 
years, there will be great effort to have 
cottage industries in the villages. We find 
only in regard to agriculture there is 
improvement visible all round hut in the 
villages there is very little of cottage 
industries. No industrial enterprise is 
there and therefore I would humbly 
submit that this aspect 
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of the question should be carefully seen 
to. Now, what we find in the villages is 
that the new chemical fertilisers are 
being greatly welcomed. This is not so 
very good because the poor people 
cannot afford to have chemical fertilisers. 
Compost should be encouraged more and 
more and then they can use their green 
leaves, cow-dung, etc., and they can get 
manure. That is how things were done 
before but they were not done properly 
and so the net result was not so good. But 
I can assure you that some time back the 
yield was much better than what it is 
now. These chemical fertilisers require a 
lot of water and there is a general 
programme of pushing in these fertilisers 
even where there is no water. So there is 
failure. This aspect of the question has 
also to be carefully considered and 
properly thought out before we supply 
fertilisers to the poor people. 

Now, the question of unemployment is 
really creating a great depression. We are 
having colleges all round. Graduates are 
coming out of these colleges but when 
they go from place to place, they find no 
vacancy. Why is it so? It is because we 
have not that plan which is necessary and 
we only have these ordinary science 
courses and arts courses. Technical 
education is not being given that place 
which it should have. I know that there 
are more technical institutions now but 
not enough. 

Frustration has to be removed before 
our Third Plan can be successful and all 
efforts should be made towards that end. 
There should be a feeling among the 
people that it is realiy the poor people 
who are being looked after by the 
Government. The rich people can look 
after themselves and they can do things 
even when prices are high but the poor 
people have very little to fall back upon. 
Therefore, when they have the feeling 
that the Third Plan is really and slowly 
improving their lot, then there will be 
enthusiasm and then the Plan will 
progress satisfactorily. 

I feel that evasion of tax is also very 
great in our country. The officials, the 
people who are in charge of collecting 
taxes are not doing their work properly. 
There should be a careful scrutiny of their 
work and' those who are found to be 
doing things which cause evasion of taxes 
must be summarily dismissed. 

I feel that export is very necessary, 
because of the foreign exchange that we 
earn. But the position of our exports is 
not as good as it should be. The exports 
in 1950 were to the tune of Rs. 619 
crores and in 1960, they amount to Rs. 
638 crores. So during these ten years the 
increase has been very little. Although 
we are talking of exporting more and 
more, the net result is very disappointing. 
Therefore, careful thought should be 
given to this aspect of the question, and 
efforts should be made to increase our 
exports as far as possible. 

As I said before, we have to be very 
careful to see that our Third Five Year 
Plan is really carried out efficiently and 
economically and unless we even from 
now look to every minute detail, not at 
the Centre here, but in the villages, in the 
districts and in the States, we will not 
succeed. Therefore, my submission is, let 
there be that feeling behind the Third 
Five Year Plan, that we will do 
everything efficiently and economically 
and well. 

Thank you. 

SHRI SUDHIR GHOSH: Mr. Deputy 
Chairman, at the fag end of the day, I 
have only a very few brief remarks to 
contribute to the discussion on the 
Appropriation Bill, a few remarks on 
some of the basic problems, the problem 
of resources and investment for the 
production of wealth in our community 
and the problem of organisation for the 
effective use of our limited resources. 
And in that connection, I should like to 
make a few brief remarks on the crucial 
question'of the surpluses from the huge 
public sector enterprises in our country. 
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Before I do that, I have to get out of the 

way very quickly a very uncharitable and 
unparliamentary remark which my hon. 
friend, the Finance Minister, mad© about 
me pei-sonally in the course of his reply 
to the Budget debate in this honourable 
House. I had drawn attention to this 
question of surpluses from public sector 
enterprises and I expressed some doubts 
about, the coming into existence of Rs. 
440 crores surplus from the public sector 
enterprises in the Third Plan period1 of 
which something like two-thirds are 
supposed to be surpluses from the public 
sector steel plants. And my hon. friend 
retorted that I was in one of those public 
sector steel mills and I had got out of it 
and I was not competent in my work 
while I was there. It may interest my hon. 
friend to know that there exists on record 
a letter in which the Steel Minister says 
to the Prime Minister— Shri Jawaharlal 
Nehru—that the Steel Minister had 
nothing but the highest praise for the 
quality of Mr. Ghosh's work from the 
year 1955 to 1960 for the three public 
sector steel plants. Obviously, therefore, 
my hon. friend's remark about my 
personal competence was an untrue one. 
In any case, it is wholly and utterly 
irrelevant to the discussion on the Budget 
before the House. Whether an hon. 
Member of this House in his previous 
existence as a government official was 
competent or not has nothing whatsoever 
to do with the discussion of a problem or 
subject before the honourable House. 
Here we should not reduce our dis-
cussions to personal levels. Here we 
discuss problems and issues in a spirit of 
mutual1 confidence, in a spirit of mutual 
resbeot, and we should not bring it down 
to the level of personal remarks that 
amount to unparliamentary remarks. 

However, to come back to my obser-
vations on the problem of surpluses, Mr. 
Deputy Chairman, in any country, to 
give people income and then to take it 
away from them in taxes and also by 
inflation and by appeals to thrift 

and in many different ways to take it 
away from them is an inefficient way of 
raising resources for investment for the 
production of further wealth. Whether 
you take a Communist State such as the 
Soviet Union or a capitalist State like the 
United States of America, you And that 
the investment to resources that takes 
place in order to produce a colossal 
volume of wealth, both in the communist 
society and in the capitalist society, is not 
raised by taxation by government, but out 
of the surplus of industrial enterprises. 
Even in Communist Russia, the yardstick 
by which the success or otherwise of an 
enterprise is measured is the profit that 
that enterprise makes. It sounds unusual, 
but even in a communist society, an 
enterprise is judged by the amount of 
profit that it makes. In the United States 
of America of the resources that are in-
vested Ior the production of vealth, the 
amount that comes out of the taxes 
collected by the government is a very 
minute fraction compared to the volume 
that is invested for wealth production out 
of the surpluses of industrial enterprises. 
Although I am not likely to apply for 
membership of my hon. friend Mr. 
Bhupesh Gupta's party, there is one thing 
that I like about tihe communist system 
and it is this. In their kind of society, the 
£■>" ernment does not waste a very large 
volume of its time and energy in col-
lecting taxes. They devote that energy to 
the production of wealth and to '' 
production of surpluses out of huge 
industrial enterprises. 

AN HON. MEMBER: But the taxes are 
there. 

SHRI SUDHIR GHOSH: Our leaders in 
the Government of India reem to be 
obsessed with a fruitless kind of 
controversy which seems to be irrelevant 
in our situation, about the so-called 
public sector and the so-called private 
sector. It is fruitless, because there is so 
much to be done in an underdeveloped 
country like ours and in such a short time 
for our survival that there is more than 
enough for both the public sector and for 
the 



781 Appropriation [ 25 APR. 1961 J (Wo. 2) Bill, ItkU 782 
private sector to do. Therefore, the ' 
promotion of that controversy Is not wise 
and those who keep it going are not 
particularly wise people. We aji the time 
seem to be obsessed with mobilising 
resources in our country by taxes and by 
savings and with what can be secured from 
abroad in the shape of loans and grants, as 
if the collection of resources and their 
investment preferably in the public secioi 
is in itself a very great achievement.. Well, 
intelligent men and women la this country 
will agree that in an underdeveloped 
country, the basic industries should, as far 
as possible, be owned by the State. But 
what happens after you have created these 
public sector enterprises? Take for instance 
the big steel plants on which you have 
invested some Rs. 600 or Rs. 700 crores. 
Maybe we wasted a hundred crores or so. 
That does not very much matter. Let us 
overlook it. What happens after you have 
created them in the public sector? Well, in 
the first few years perhaps you make 
losses, which is not extraordinary. After 
that you try to avoid making losses, as if it 
is good enough if you avoid making losses 
in these public sector enterprises. If steel is 
made and it is made in a government plant, 
that seems to be a matter for satisfaction 
for us. Government does not seem to see 
that if you do not earn very substantial 
surpluses from these huge public sector 
investments, and if you do not earn them 
sufficiently quickly, you are going to queer 
the pitch for the development of your 
entire economy, not only for that particular 
section, namely the steel industry. 

While talking about surpluses, in-
vestments and economic growth, I should 
like, with your permission, to make a 
very brief reference to the Report of the 
World Bank Mission which was 
submitted to our hon. finance Minister 
some time ago. I was delighted to see the 
gracious tribute which my hon. friend, 
paid to the World Bank and to its very 
distinguished President, Mr. Eugene 
Black, in the course of his Budget 
speech,   on   the 

manner and the spirit in which the Bank 
has been attempting to help India and to 
see India through our successive Five 
Year Plan periods. 1 share the Finance 
Minister's regard for Mr. Black and the 
Bank and I, therefore, venture to draw 
his attention to some of the very sharp 
comments which the Bank Mission made 
for the benefit of our Government. I 
quote from the Mission's Report: 

"The Mission was particularly im-
pressed by the extent to which the 
failure to solve the problem of the city 
of Calcutta is putting impediments in 
the way of economic growth in India's 
most rapidly expanding industrial 
region". 

The Bank Mission  also says: 

"The Government of India tends to 
regard these problems as wholly the 
concern of the Government of West 
Bengal which, in turn, is struggling 
with many other difficulties, and must 
respond to a Legislature that 
inadequately represents the interests of 
the urban areas. The very magnitude of 
the challenge that Calcutta presents to 
the conscience and political 
commonsense of those in authority in 
India in part explains the inadequacy 
of the response. Everybody admits that 
more ought to be done about it. 
Nobody is ready to do it. In the 
Mission's view, as stated, the 
continued neglect of Calcutta's 
problems is one of the most dangerous 
weaknesses of India's Third Five Year 
Plan". 

Well, Sir, those are certainly very sharp 
comments and they have very sharply 
drawn the attention of the Government of 
India to the extent of this colossal 
problem and to the fact that this is not the 
problem of that region of India, the 
problem of West Bengal or those who 
live there, it is a very serious problem for 
the whole of India, and perhaps it is an 
international problem. There the problem 
started years ago.   During  the  War  
they 
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famine in Bengal and hardly had they 
overcome the aftereffects of the terrible 
famine when the country was divided. 
More than half of that State went over to 
another country, East Pakistan, and to this 
lesser half of the State that was left with 
them, there came three million refugees 
from the other part, and in a city which 
had a population of something like 3J 
million, we have today a population of 
something like 7 million people, and 
nothing has been added during these years 
to the basic services-even of water 
supply, sewage disposal or drainage, with 
the result that the whole place is in a real 
mess. All the civic services have broken 
down and naturally there is discontent and 
dissatisfaction rampant in every section of 
the community there. Now, it is a little 
disappointing and distressing to see that 
even men whom we hold in high regard in 
places of authority in the Central 
Government tend to consider this as a 
kind of parochial problem of the Bengalis 
who live there, and it is a little 
disappointing from our point or view that 
we have so far not had any very 
enthusiastic response from our hon. 
Finance Minister whom we hold in very 
high regard. I have been trying in my own 
way to make myself useful to the Chief 
Minister of that State, in gathering 
together the ie-sources that are necessary 
for handling such a big job and I was 
distressed to find that there was an 
extraordinary lack of enthusiasm, of 
sympathetic understanding, by our own 
people from whom we have every right to 
expect sympathy and understanding. I 
have got with me here a file full of cor-
respondence, letters from Directors of the 
World Bank, U.N. Special Fund. Ford 
Foundation and various authorities. All 
not only agree that this Is a serious 
problem but they also agree, that there is 
urgent necessity of doing-something 
boldly and seriously about it. All I want 
to point out in this House is that even if 
the conscience of our own people has not 
been roused, I hope, if I very briefly quote 
a few figures, their conscience will at last 
be 

roused. We have rnadj some researches 
into how the human beings live in the 
city of Calcutta. So far as housing is 
concerned, the following are the figures : 

Without   any   living   room—17   per 
cent. 

Upto l/3rd living room i.e. three 
families living in one room—30 
per cent. 

Half living room, i.e. two families 
living in one room— 4 per cent. 

one living room, i.e. one family in  
one  room—33  per  cent. 

Families availing two living rooms, 
luxurious—9 per cent. 

Families availing three living rooms, 
very luxurious—4 per cent. 

Families availing four or more 
rooms—those who are very 
rich—1   per  cent. 

As regards such an elementary thing as a 
lavatory: 

No  latrines—12  per  cent. 

One latrine for  100 and above— 
4 per cent. 

One latrine for 50 to 99 families—
11   per   cent. 

One latrine for 10 to 49 families—
58 per cent. 

One latrine for 1 to 9 families-- 
5 per  cent. 

One latrine for a family—9 per cent. 

These figures alone should give us a rude 
shock that human beings live in this sort 
of squalor and misery in which animals 
only can live in a vast area covering 35 
municipalities which have no water 
supply, sewage disposal and drainage 
apart from the Corporation of Calcutta. 
In order to give them the basic services, 
the World 
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Health Organisation has already produced a 
preliminary report and they are preparing the 
detailed plans. The Ford Foundation is 
preparing a master plan into which will be 
fitted the W.H.O. plan— a master plan to 
control the economic and industrial deve-
lopment and growth of that huge mass called 
Calcutta and the industrial district. All that is 
being done. After a very great deal of 
struggle by the Chief Minister of West 
Bengal, we have been told that our people at 
the Centre have begun to take some inter, est. 
I am told that in the January meeting of the 
National Development Council, it was agreed 
that in order to include this Calcutta project 
in the Third Five Year Plan, the Plan outlay 
should be expanded by about fifty crores of 
rupees. We do not understand why the actual 
amount provided for Calcutta is only ten 
crores of rupees. However, there is some pro-
vision; the State Government has made some 
provision of its own and all these 
international agencies are only too anxious to 
do whatever they can to help this cause. We 
can, of course, secure their help only with the 
blessings and goodwill of our leaders who 
are in control of the Government here, and 
my purpose in mentioning this thing briefly 
was to appeal to my hon. friend, the Finance 
Minister who, as I said, is a person for whom 
we have high regard. It was a little 
distressing for those who come from that part 
of the country to see this lack of sympathetic 
understanding in such a serious problem like 
this I do hope the information that I have 
given here will rouse his feelings on the 
subject and that he will feel moved by these 
facts. I hope from now onwards we can count 
on his sympathetic understanding and 
support. 

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER (SHRI J. S. L. 
HATHI) : Mr. Deputy Chairman, I rise to 
intervene in the debate only because of 
certain observations made by the hon. 
Member from Rajasthan about the Rajasthan 
Canal and the flood in the Ghaggar. I have 
got the greatest regard for the hon.   Member 

and I can appreciate that whatever he said was 
only in his anxiety to expedite the construction 
of the Rajasthan Canal. He correctly paid a 
tribute to the work of the Irrigation and Power 
Ministry and he also said that when he saw the 
mighty projects under construction, not only 
he but the other foreign experts too, were won-
der struck, to put it in his own words at the 
progress made by the country in respect of 
irrigation and power development. It is but fair 
and meet that he should have made these ob-
servations because the huge tasks of building 
mighty river projects in the country, the 
various technicalities involved therein, the 
number of problems the engineers have to 
tackle and the spirit of team work with which 
they carry on the work are bound to create 
admiration for the work that they have been 
doing. I am grateful to the hon. Member for 
paying that tribute. And it is, therefore, that I 
want to clarify certain points. He made out a 
case that because the Rajasthan Canal was a 
project of national importance, the Centre 
should take over the control of that project and 
not leave it to the Rajasthan Government. As I 
mentioned, the great regard that I have for him 
I tried to analyse the reasons and arguments 
for his apprehensions about the progress of the 
Rajasthan Canal. In the other House the same 
apprehension was expressed by another 
Member from Rajasthan. As opinions differ 
about the capacity of that State or about the 
capacity of the engineers, another Member, 
Shri Harish Chandra Mathur, in that House 
observed that the progress of the Rajasthan 
Canal was very satis factory and he went on 
further to say that the apprehension, which the 
hon. Member had expressed, was not 
reasonable and had no basis.   He says: 

"But about the Rajasthan Canal, he said 
that it should be taken over by the Central 
Government for execution. I think in his 
obsession against the Rajas'han 
Government, he just made the unkindest 
cu* against   our    engineering   staff. 
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Cham-bal project has been one of the most efficiently 
executed projects, completed in the most crusading 
spirit. The engineers worked round the clock night 
and day and did extremely good work. The Chief 
Engineer who completed the Chambal project is now 
in charge of the Rajasthan Canal. Shri Kunwarsain, a 
better engineer than whom it is difficult to find in the 
country, is in overall charge of this. My friend, the 
Minister of Irrigation and Power, is the Chairman of 
the committee for direction with the two Chief 
Ministers. I just wanted to clarify the position, 
because it creates a very wrong impression against 
the engineers who had done such excellent work and 
set up a record." 

This is what the other Member from Rajasthan in the 
other House expressed. Therefore, I wanted to know exactly 
what he wants. I And from the proceedings that he thinks 
that the regional interests in that area or in that State are 
likely to prejudice the construction and, therefore, the 
Centre should take over the work. I may assure the hon. 
Member that the Centre is very closely associated with the 
execution of the Rajasthan Canal. There is the Rajasthan 
Canal Control Board and on that formerly there was no 
representative of the Ministry. Looking to the importance of 
the project, the Joint Secretary of the Ministry of Irrigation 
and Power, the Joint Secretary of the Ministry of Finance 
and a Member or the Chairman of the Central Water and 
Power Commission are now associated with thp working of 
the Control Board. Moreover, there is a Committee of 
Direction, which gives direction for the construction of the 
project and lavs down the policv. That Committer is 
presided over bv the Minister of Irrigation and Power, 
Government of India. The Chief Minister of Rajasthan and 
the Chief Minister of Punjab are members of   this 
Committee    of I 

Direction. Therefore, from the point of view of the day to 
day execution as well as from the point of view of the 
policy question, the Centre is very closely associated with 
execution of the project. If the hem. Member wants that the 
project should be executed by the Centre directly, it may 
not be possible. It is not possible because even under the 
Constitution we do not directly execute any project. The 
House might recall that the Estimates Committee 
recommended that the Centre should not directly take up 
any execution work. They must work as technical advisers 
or in overall supervision of the projects. They should not 
take up the direct execution of any project But as the 
project is of national importance, We have a very careful 
watch on the execution of the project. We see that in 
matters of policy the decisions are taken by the Committee 
of Direction an<j the day to day execution is taken up by 
the Control Board, whose Chairman is Shri Kunwarsain 
and who was the Chairman of the Central Water and Power 
Commission. We have specially given the services of Shri 
Kunwarsain, who had held the highest position as engineer 
to the Rajasthan Government. 

Then, I went further to analyse +he other reason why he 
wants the Centre to take over the project. He says that the 
construction of the Rajasthan Canal is lagging behind the 
schedule by two months, for lack of supplies of cement and 
coal. Now, if the construction is lagging behind by two 
months only, that is not such a grave factor as to cause that 
sort of apprehension. Even then It is not the case that 
because the Centre is not in charge of the execution of the 
project that the delay, if any, has occurred. The delay in the 
supply of coal, as everybody knows, was due to difficulties 
of transport. The delay in the supply of cement was due to 
short supoly. Even then we have in the C.W.PC. a cell 
which looks after the requirements of    the    various    river 
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valley projects. It gets the indents from 
the various projects, then pursues the 
matter with the Commerce and Industry 
Ministry and then makes allocations 
project-wise according to the need. Even 
so, we thought that a further look into the 
matter was necessary and that if we 
wanted a speedy execution of these 
projects we should see that the supply of 
the requirements were guaranteed or as-
sured. We have, therefore, had a 
discussion recently with the Planning 
Commission, the Commerce and Industry 
Ministry and the Railway Ministry. We 
have now decided and we are taking steps 
to have a physical che^k-up of the total 
requirements in the Third Five Year Plan, 
as a whole in respect of cement, steel and 
other materials, so that allocations could 
be made not only having regard to the 
needs of supplies to the projects, but also 
having regard to the convenience of 
transport. And this will, to a great extent, 
relieve the difficulties, if any, 
experienced by either the Rajasthan 
Canal or any other project in the country. 
We are aware of it and we have taken 
steps. 

Then, the third point that he mentioned 
was about the floods in the river 
Ghaggar. Now, that river is a peculiar 
river rising from the Siwalik Range and 
going through Punjab territory. It was 
considered a dead river in a way. During 
the last three or four years it hag revived 
again and floods have been visiting that 
area. The Rajasthan Government ap-
pointed a Committee in December, I960. 
The Committee has held two meetings. 
The last meeting was held in February 
1961. They have submitted detailed 
recommendations as to what should be 
done to check the floods +hat very often 
visit that area. After all we have to see 
that the area is protected f'-om floods as 
far as possible.   The Committee has 
recommend- 

ed short-term mesaures as well M long-
term measures. The short-term measures 
include building embankments, 
construction of a bund round the 
Suratgarh farm, making provision for the 
discharge of about 800 cusecs of water 
through the railway bridges, etc. So far as 
long-term measures are concerned, the 
Punjab Government has evolved a plan 
for a multi-purpose project on ' that river, 
which will check the floods and    give    
protection to that   area. 

The fourth point that he made was about 
corruption. He said that cement was 
being sold by people. He himself was told 
by a friend You can get as many bags of 
cement as you want.' He tried it and went 
there. And in an hour or so he could ' get 
ten bags in a jeep. But my only difficulty 
is this. In his speech he has said that 
because he has given the word of a Rajput 
he could not take any further action. Now, 
I have great respect for the high traditions, 
for the traditions and for the good prestige 
of the Rajputs. I do not want to say 
anything about that. But I would only 
appeal to the Members that if such cases 
come to their knowledge and if they can 
give the information to the Government, 
the Government would naturally take 
sufficient steps to check this corruption 
because nobody wants that corruption 
should go on. It is difficult to find it out 
but once it is found out and brought to 
notice, proper action will be taken. This is 
all that I have to say, Sir. 

MR. DEPUTY CHAIRMAN: The 
House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at 
five of the clock till eleven of 
the clock on Wednesday, the   
26th  April,   1991. 
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